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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYD ERABAD BENCH

AT HYDERABAD

0.A.No, 1247/95 Date of Order : 12,
BETWEBN 3

1., P.Nbdaﬁ Solomon ’

2, BJ.Indira Devi | .. Applicants,

AND

1, The Commissioner of Customs and
Central Excise, Govt, of India,
L.,B.Stadium Road, Basheerbagh,
Hyderabad,

2. The Asst,Commissioner of Central
Excise, Government of India,
Division Ne,11, Port Area,
3rd Floor, Customs House Building,
Visakhapatnam,

-3! The Asst,Commissioner of Central

Excise, Government of India,
D.NC,7~27-9, T.Nagar,
Baruvari. Street,

Rajahmuncry, .« Respondents.
Counsel for the Applicant s Mr,P.Naveen Rao
Counsel for the ReSpondents s Mr,V,Bhimanna

- CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMV.)

HON'BIE SHRI B,5. JAI PARAMESHWAR : MEMBER (JUDL,)

X As per Hon'ble Shri R,Rangarajen, Member (Admn.) X

Mr ,P.Naveen Rao, learned counsel for the applicant

and Mr,V.Bhimanna, leamed standing ¢ounsel for the responient

24 This OA &Ef called today in view of the listing of the

MA,1106/97 in this OA to vacate the interim Stay. When the
. Conn
was taken up for consideration we felt that the OA has_ta be

12,97

A

§



- f
s “Apkat,

disposed of &y, the submission made by the respendents counsel.
30th the sides agree to the d*SQg&s&% of the 0A, Hence the

OA is disposed of as under -

3.  There are two applicants in this OA. While they were

working as Tax A Ssistants they were promoted to the post of

Deputy Office Superintendent (level-II) by order dated 3,5.95,
The applicants in this OA are not interested for promoting -them
as Deputy Office Superintendent (Level-IIl) and they desire td
beconme InSQectérs @n the executive side, Hence the OA was fjiled,

m
4, This OA was filed to set aside the Establishment Ordet (NGO)

No,68/95 dated 3,5.95 by which the applicants were promoted as DOS

level-II and the letter (NGO) No,169,/95 Gated 21,9,95 whereby the

request of the'applﬁcants not to implement the order dated 3,5,95
is rejected and for a consequential‘direction to the ré3pondents
to continue them as Tax A_ssistants and to consider their claim
for promotion to the post of Inspector of Customs under Central

Excise .in the respordent ormganisation,

5, Today'the learned coumsel for the applicants submittbd

) Ty
across the bartfhe applicants are not interested to be prombted

as DOS (level-II) and they have no objection if -their juniors
are promoteg to DBOS(lLevel~II)} and they are inserested in becoming
: InSPGCtOréZQ? executive side, In view of the above the OA [itself
has become  infructuous,
6. As the aypllcants are not 1nterested to ke get promoted

o)
as DOS (level-I1I) and) they have no grlevance if thelr juniors are

‘ ft
promoted as DOS(Level»II) there is nothlng/for cons ideration in
ftQiS>OAf Hence the OA 15 dlswaSsed as 1nfructuous No costs,
mz\,mbmz& ) ( R MGARA.JA!N

| - Mernbei (Judl,) | | , Member (
i\ ' \1%:fQL//’ j%???}ﬂuﬁﬁw

Dated ; 12th December, 1997

(Dictated in open. Court)
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Copy toi=

13 The_Commissioner of Cust oms and Central Excise, Govtd of Indiay

" LiBdStadium Road, Bashserbagh, Hyderabady :

2% The Asstg{i Commissioner a‘fv_'c:entral Exgise}‘-Gth%} of Indf.a.f"-
Pivision Noall, Port Area, 3rd Floor, Customs House Buildingy
Visakhapatnam,

3% The Asstil Commissioner of Centrsl Excissy Govti) of Ondisy
DUNOY7-2749 TiNagar, Baruvari Streat, Ra jahmundry &

4% One copy to Mrd P%%Nauraaa Rao, Advocata, CATE, Hydd

% One copy to Mr¥ VlBhimannaj AddIFCGSCi, CATW, Hydd

65 One copy to OWRALAY, CATY, Hydd

7% One duplicate}
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